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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report, on their behalf, present this Fourth Report 
(Sixth Lok Sabha) on Action Taken by Government on the recom-
mendations contained in their Thirty-Ninth Report (Fifth Lok 
Sabha) on the Ministry of Tourism and Civil Aviation-Reservations 
for and employment of, Scheduled Castes and Scheduled Tribes in 
the India Tourism Development Corporation. 

2. The Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes (19'76-77) adopted the draft Report at their sitting held 
on the 30th December, 1976, but could not present it to the Houses 
of· Parliament due to the sudden dissolution of Lok Sabha on the 
18th January, 1977. 

3. The Committee (1977-78) considered and adopted the Report 
on the 3rd September, 1977. 

\ 

4. The Report has been divided into the following Chapters:-

1. Report. 

II. Recommendations/Observations which have been accepteil 
by Government. 

III. Recommendations/Observations which the Committee do not 
desire to pursue in view of the Government replies. 

IV. Recommendations/Observations in respect of which replies 
of Government have not been accepted by the Committee 
and which require reiteration. 

V. Recommendations/Observations in respect of which fina] 
replies of Government have not been received. 

5. An analysis of the action taken by Government on the recom-
mendations contained in the Thirty-ninth Report of the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes is given 
in Appendix 1. It would be observed therefrom that out of 29 re-
commendations made by the Committee in their Thirty-ninth Report, 
18 recommendations i.e., 62 per cent have been accepted by Govern-

(Yii) 
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ment; the Committee do not desire to pursue I recommendation, i.e., 
3.4 per cent of their recommendations in view of the GoveI'nment's 
reply and 7 recommendations i.e., 24.1 per cent in respect of which 
replies of Government have not been accepted by the Committee 
require reiteration, and replies are awaited in respect of 3 recom-
~hdations, i.e., 10.3 per cent. 

NEW DELHI; 

Novem'ber 4, 1977 . 
.. --_. __ .. _-----
Kartika 12, 1899 (S). 

SURAJ BHAN 
Chairm(JrI, 

Committee on the Welfare of 
Scheduled Castes ltnd 

Scheduled Tribes. 



CHAPTER I 

REPORT 

This Report of the Committee deals with action taken by Gov-
ernment on the recommend3tions contained in the 3!H:h Repon 
(Fifth Lok Sabha) of the Committee on the Ministry of Tourism 
and Civil Aviation-Reservation for, and employment of, Scheduled 
Castes and Scheduled Tribes in the India Tourism Development 
Corporation. The 39th Report of the Committee was presented to 
both the Houses of Parliament on the 6th January, 1976 and the 
Ministry of Tourism and Civil Aviation were requested to furnish 
Government's replies to the recommendation contained in that He-
p'ort within three months of the date of presentation of the Report 
to the Houses of Parliament i.e. upto the 5th April. 1976. However, 
the Ministry of Tourism and Civil AviatiOn furnished their action 
taken replies on the 3rd November. 1976 i.e. after about 10 months 
after the date of the presentation of the Report. The Committee 
desire that the Action Taken replies should be furnished by Govern-
ment within the stipulated period of three months. 

1.2. The Committee, in para 1.8 of their 39th Report (Fifth Lok 
Sabha) had noted that the Cell constituted in the Ministry of 
Tourism and Civil Aviation had not been adequately manned in as 
much as there was just one Assistant who looked after the work of 
that Cell. In view of the important role the Cell had to perform, 
the Committee had recommended that the strength of the Cell 
should be Suitably augmented. 

1.3. The Ministry in their reply had stated 'the question of aug-
menting the strength of the Cell, which is at present manned by one 
Assistant, is being reviewed with a view to providing additional help 
if justified'. 

1.4. The Committee are not satisfied with the reply of the Gov. 
ernment. The Committee are definitely of the vi~ that the Cell 
with its present stren,th of one Assistant can not effectively dis-
t;.har,e its duties. The Committee, therefore. desire that the atren,th 
of the Cell mould be suitably augmented to enable it to work 
efliciently and etlectively. The Committee re-iterate its earlier 
recommendation. 

1.5. The Committee, in p"cira 3.22 of their 39th Report (Fifth Lok 
Sabha) had desired that the India Tourism Development Corporation 
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should make all out and sincere efforts to recruit Scheduled Castes 
and Scheduled Tribe candidates so as to wipe out the back-log with-
in a period of three years. In order to achieve that object the Com-
mittee had suggested that, as far as possible, all future vacancies 
arIsIng in the India Tourism Development Corporation should 
be filled by the Scheduled Caste and Scheduled Tribe candidates 
only till their quota in the services is completed. 

1.6. In their rep'ly, dated the 3rd November, 1976, the Ministry 
Df Tourism and Civil Aviation, have stated as follows: 

- "In the Tourism industry it will not be possible to keep cer-
tain posts vacant for any length of time as that would be 
self-defeating with reference'to the industry and tourist 
promotion and consequent earnings in foreign exchange. 
In the larger interest, therefore, it will be difficult for the 
Corporation to freeze all future recruitment till the full 
representation quota prescribed for Scheduled Caste/Sche-
duled Tribe is filled up. However, all out sincere efforts 
will be made to in:I'ease the intake of Scheduled Castel 
Scheduled Tribe candidates upto the required limit." 

1.7. The Committee regret that the Ministry of Tourism and Civil 
Aviation have not considered the recommendati II of the Committee 
in proper perspective. It was not the intention ot the Committee tbat 
there should be a freeze on all future requirements til) the full 
quota of representation for Scheduled Castes and Scheduled Tribes is 
filled up. The Committee are anxioll!: that the back-log should be 
cleared within a period of three years, and for that purpose, if 
necessary, the India Tourism Development Corporation should resort 
to special recruitment confined to Scheduled Caste and Scheduled 
Tribe candidates only. 

1.8. The Committee in para 3.46 of their above said Report had 
exp'ressed their unhappiness about the intake of Scheduled Caste 
and Scheduled Tribe candidates under the various Apprenticeship 
Schemes by the India Tour'ism Development Corporation, which 
were very low. II". the view of the Committee vacancies in places 
led to national wastage. The Committee had recommended that in 
future all seats under the various Apprenticeship' Schemes of the 
India Tourism' Development Corporation should be filled up and 
the representation of Scheduled Castes and Scheduled Tribes be 
strictly according to the quota reserved for them. 
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1.9. The Ministry of Tourism and Civil Aviation in their reply 
dated the 3rd November, 1976 have stated that in the year 1975-76 
against 261 vacancies, 248 have been actually filled up as on 1-5-76. 
Out of these 53 belong to reserved communities 

1.10. The Committee are constrained to note that in the year 
1975-76 against 266 vacancies under the, various Apprenticeship 
Schemes only 248 vacancies were filled up by the lDdia Tourism 
Development Corporation leaving 13 seats unfilled. Had these 
seats been filled up the quota for Scheduled Castes and Scheduled 
Tribes naturally would have gone up. The Committee deSire that 
no seat should be allowed to go unfilled. The quota for Scheduled 
Castes and Scheduled Tribes should be calculated on the basis of 
the total seats available "and filled accordingly. 

1.11. In para 3.47 of their same Report, the Committee had noted 
that the adveI'tisement issued by the India Tourism Development 
Corporation in Hindu dated the 1st July, 1975 inviting applications 
from candidates for training under Apprenticeship Training Schemes 
in the hotel Ashoka, Bangalore was wanting in many respeds 
namely that it did not indicate (i) the total number of training places 
available (ii) the concessions/relaxations available in favour of Sche-
4uled Castes and" Scheduled Tdbes (iii) the boarding and lodging 
arrangements for the apprentices and that the time of 10 days given 
for submitting app'lication was too short and the rates of stipend 
were low. The Committee suggested that India Tourism Develop-
ment Corporation should keep these points in view while issuing 
advertisements in future. 

1.12. The Ministry of Tounsm and Civil Aviation in their reply 
dated the 3rd November, 1976, explaining the position. have stated 
that after 1st July, 1975 the induction into this Scheme has not been 
through open advertisement Induction has been carried out through 
Employment Exchange and Directorate General of Employment and 
Training sources. In all such cases the total number of places avail-
able and the quota for reserved vacancies have been intimated. The 
ra..t;e of stipend is reguhted by orders issued by Apprenticeship 
Authority who are already seized with the matter. In the hotels 
there is paucity of a -commodation even for its own op<erational 
staff, therefore, provision of lodging facilities in the hotels is not 
possible. Subsidised meal facilities are open to them as in the case 
of other employees. 
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1.13. The Committee note iliat after 1st July, 1975 induction into 
the Apprenticeship Training Scheme in the hotel industry is being 
done through Employment Exchange and Directorate General of 
Employment and Training sources. The Committee fail to under-
stand why the India Tourism Development Corporation have dis-
peDSed with the system of iSSUing advertisements in newspapers to 
fill up the training places. The Committee desire that besides send-
ing requisitions to Employment Exchanges, the India Tourism Deve-
lopment Corporation should also advertise the vacancies. The 
number of traini~ places actually reserved for Scheduled Castes 
and Schelluled Tribes should' be ciearly mentioned in the advertise-
ments as also in the requisitions sent to the Employment Exchanges 
Copies of the advertisements should also be sent to the Associations 
etc; recognised as representative of Scheduled Castes and Scheduled 
Tribes as also to the Secretariat of the Parliamentary Committee for 
circulation to the Members of the Committee. 

1.14. The Committee in para 4.4 of the same Report had observed 
that one of the reasons fOr shortfalls in the intake of Scheduled 
Castes and Scheduled Tribes in the services of the India Tourism 
Development Corporation was that the India Tourism Development 
Corporation had not codified its recruitment rules with the result 
that the various recruitment authoI'ities in the India Tourism Deve-
lopment Corporation had re::ruited persons without strictly applying 
for reservation orders in favour of Scheduled Castes and Scheduled 
Tribes. The Committee had recommended that India Tourism 
Development Corparation should codify their recruitment rules 
immediately. 

1.15. The Ministry of Tourism and Civil Aviation in their reply 
dated the 3rd November, 1976, to the above noted recommendation 
have stated as follows: 

"The Committee have already been informed of the actual 
reasons for shortfall in the intake of Scheduled Castes and 
Scheduled Tribes candidates in certain classes of services 
in the India Tourism Development Corporation i.e. non-
availability of technically qualified personnel as to the 
requirement of growing industry like Tourism with which 
India Tourism Development Corporation is concerned. It 
may, not, therefore, be correct to hold that absence of 
codified recruitment rules in India Tourism Development 
Corporation is the reason for such shortfalls. It may, how-
ever, be stated that action is in hand to notify the India 
Tourism Development Corp'oration Recruitment Rules. 
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A codified procedure to this effect for implementation by' 
all Public Enterprises has since been issued by Bureau of 
Public Enterprises in the form of a Brochures and the same 
has been supplied to all app'Ointing authorities/recruitment 
centres of the India Tourism Development Corporation 
for strict compliance." 

1.16. The Committee do not agree with the view expressed by 
the Ministry that the shortfalls in the intake of Scheduled Caste 
and Scheduled Tribe candidate is due primarily to the non-availabili-
ty of technically qualified personnel. The Committee, would there-
fore, like to be furnished with a statement showing (i) the number 
and category of technical posts whi!:h were advertised during the 
last three recruitment years, (ii) the number of posts amOng them 
reserved for Scheduled Castes and Scheduled Tribes, (iii) the num-
ber of applications received from scheduled Castes and Scheduled 
Tribes and (iv) the number of Scheduled Castes and Scheduled 
Tribes actually called for test, the number selected and the number 
to whom appointment letters were issued and the number actually 
appointed. The Committee would further desire that a copy of the 
recruitment rules as codified by the Indil~ Tourism Development 
Corporation may be furnished to them. 

1.17. In the same Report (Para 4.14) the Committee had suggesteCl 
that the Liaison Officer in the India Tourism Development Corpora-
tion should always be associated in screening of applications from 
Scheduled Caste and Scheduled Tribe candidates and he should be 
made personnally responsible to ensure ,that sufficient number of ap-
plications had been received from Scheduled Caste and Scheduled 
Tribe candidates and that the prescribed relaxations and concessions 
were actually applied in the case of each such applicant. Where suffi-
cient number of applications were not received from Scheduleci Caste 
and Scheduled Tribe candidates. the action to advertise and re-adver-
tise the reserved vacancies as laid down by the Ministry of Home 
Affairs should invariably be taken. 

1.18. The Ministry of Tourism and Civil Aviation in their reply 
to the above recommendation have stated that it may not always be 
possible for the Liaison Officer of India Tourism Development Cor-
poration \..nth headquarters in New Delhi to associR~p himself with 
the local recruitment which may be made from time to time. and in 
different units of the Corporation spread all over the country. There-
fore. appointing authorities/recruitment centres are being advised by 
India Tourism Development Corporation to carefully screen the 
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applications forom Scheduled Caste and Scheduled Tribe candidates 
to ensure that sufficient number of applications have been received 
from them and that the prescribed relaxations and concessions were 
actually applied in the case of each such application. Where suffi-
cient number of applications were not received from them the action 
of advertise or re-advertise the !'eserved vacancies as per directives 
be taken. However, their activities will be closely watched by the 
Liaison Officer through a system of reports, returns and inspection. 

1.19. The Committee fail to understand as to how it would not be 
possible for Liaison Officer at the headquarters to associate himself 
with the local recruitment which may be made at different units of 
the- Corporation. The Committee desire that there should be a 
Liaison Officer at every recruitment centre. These Liaison Officers 
should be made personally responsible 'to ensure that the prescribed 
relaxations and concessions are actu.ally appJied in the case of Sche-
duled Caste and Scheduled Tribe candidates. The Committee, 
would therefore, like to reiterate their earlier recommendation. 

1.20. The Committee in para 4.15 of their same Report had sug-
gested that the 'Chief Personnel Officer of the India Tourism Deve-
lopment Corporation in his capacity as the Liaison Officer should 
collect and collate the statistics regarding the reasons for rejection 
of Scheduled Caste and Scheduled Tribe candidates sponsored by 
the Employment Exchanges and should also maintain complete re-
cord and progress of recruitment of Scheduled Castes and Scheduled 
Tribes. He should examine them critically and pass on the same to 
the respective Employment Exchanges and also to the Directorate 
General of Employment and Training, Government of India, New 
Delhi, so that schemes for ovel'-coming the deficiencies noticed, if 
any, could be devised. 

1.21. The Ministry of Tourism and Civil Aviation in their reply 
to the above said recommendation of the Committee have stated 
that the reasons for rejection of Scheduled Castes and Scheduled 
Tribes as per the provisions of the Directives are being intimated to 
the concerned Employment Exchanges by the India Tourism Deve-
lopment Corporation. In view of the fact that the recruitment pro-
cedures are already time consuming, additional central control of 
the nature suggested by the Committee would make it more time 
consuming. The Di:-ectives and the recommendations of the Com-
mittee will be binding on all the appointing authorities of the Cor-
poration. Suitable instructions are issued by the Corporation in that 
regard. Liaison Officer, India Tourism Development Corporation 
will also during inspections satisfy himself_ about the compliance of 
the Directives and take remedial measures where necessary. 
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1.22. The Committee fail to understand why it should be difficult 
for the Chief Personnel Officer of the India Tourism Development 
Corporation to collect and collate infonnation about the recruitment 
of Scheduled Caste and Scheduled Tribe candidates by the different 
recruiting agencies of the Corporation. The Chief Personnel Officer 
should be infonned by all the recruiting agencies about the reasons 
given by them for the rejection of Scheduled Caste and Scheduled 
Tribe Candidates. The Committee would therefore like to reiterate 
their earlier recommendation. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (Sl. No.2, Para No. 1.9) 

The Committee further desire that a note on the activities of the 
Cell in the Ministry of Tourism and Civil Aviation should be includ-
ed in Annual Report of the Ministry. 

Reply of Government 
" 

A note on the activities of the Cell in the Ministry of Tourism 
and Civil Aviation has been included in the Annual Report of thi3 
Ministry for the year 1975-76. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1/76-
SCT, dated the 3rd November, 1976] 

Recommendation (Sl. No.3, Para 1.10) 

The Committee commend the decision to set up a separate Cell 
within the India Tourism Development Corporation. The Com-
mittee, however, desire that no time should be lost in constituting 
the Cell and giving it the necessary personnel to carry on the work. 
The India Tourism Development Corporation should appoint its 
Chief Personnel Offio::er as Liaison Officer to watch the implementa-
tion of the various orders pertaining to the Scheduled CastefTribe 
employees. The Committee need haTdly emphasise that the Chief 
Personnel Officer of the India Tourism Development Corporation 
should maintain effective coordination with the Liaison Officer of 
the Ministry of Tourism and Civil A viaton. 

Reply of Government 

Accepted. 

The post of Personnel Manager is at present vacant. Till the post 
is filled up, a Deputy Personnel Manager is carrying out these 
functions. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1/76-
SCT, dated the 3rd November, 1976] 

8 
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Recommendation (S. No.4, Para No. 1.16) 

The Committee have noted that although the Ministry of Home 
_Affairs issued a circular on the 4th March, 1964 to all the Ministriesl 
_ Departments of the Government of India asking them to provide 
for reservations for Scheduled Castes and Scheduled Tribes in the 
. services of Public Undertakings under their control, no effective 
;action could be taken by the then Ministry of Works and Housing, 
'which was the controlling Ministry, in respect of. reservations for 
Scheduled Caste/Tribe candidates in the Public Undertakings under 
them. All that they did was to circulate the copy of the Ministry of 
Home Affairs' letter dated the 4th. March, 1964 to the Ashoka Hotels 

: Ltd. and the Janpa~ Hotels Ltd. and ask them to take necessary 
; action and also to send annual returns to the Ministry of Home 
_ Affairs. It is only when the Articles of Associations of the India 
Tourism Development Corporation were amended that the Govern-
mental directive could be issued on 8th November, 1971, providing 

_ for reservations for Scheduled Caste/Tribe employees. 

Reply of Government 

. The observations have been noted. 

[Ministry of Tourism & Civil Aviation O.M. No. A. 14014/1176-
SCT, dated the 3rd November, 1976]. 

Recommendation (S. No.5, Para No. 1.17) 

The Comniittee are unhappy that for seven years, the Ministry 
: allowed :things to dritt and take their own course. The Committee 
desire:that now that the Governmental Directive to the India Tour-

-ism 'Development Corporation has been i~sued, the Ministry of 
Touiism and Civil Aviation should lose no further time in: ensuring 
~that- all the instructions contained in the Presidential Directive and 
i other orders pertainil!8' .. to Scheduled Castes and Scheduled Tribes 
which are issued byt-the Government of India from. time to time, are 
promptly and.fuHy implemented and enforced in the India Tourism 
Devel'.?pIIl.eat <Corporation. 

Reply of Gove:nunent 

Adequate measures have been taken to enforce the provisions of 
the Presidential Directive and other orders on the subject issued 
from time to time by the Department of Personnel and Administra-
tive Refarms and the Bureau of Public Enterprises. The Liaison 
-.officer will ensure their implementation . 

.. [Ministry of Tourism ~ Cit'vil A"iation O.M. No. A. 14014-/1176-
~T, ~tea the 3rd November. 1976]. 

'2074LS-2. , .. - ....... 
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Recommendation (S. No: 1; para No. 2:12)' 

The Committee note that the India Tourism Development· Cor-
poration has agreed in principle to apply the Government of Indlin 
orders for reservationS for Scheduled Castes and Scheduled" Tribes: 
in promotions and the Corporation has circulated those orders to all' 
its Units for implementation. The Committee feel that mere' circu. 
lation of the orders to the various units of the India Tourism Deve. 
lopment Corporation is not enough. The Committee would: like the-
India Tourism Develqpment Corporation to ensure that all its Units 
strictly comply with those orders and they should be made account· 
able for any lapse or non-compliance of those' orders on their part. 
The Committee would also like the Liaison Officer, in the India· 
Tourism Development Corporation to be more vigilant and exercise' 
pioper check in this regard. 

*Reply of Govermnent 

The Liaison Officer of the India Tourism Dev~lopment Corpora~ 
tion has taken steps to ensure strict compliance of reservation orders; 

·"At the time of the consideration of the Report by the Commit-
tee (1977-78) the "following further information was furnished by-
the Ministry. 

The Inspection of the Communal Rosters of the following 9 uni~ 
of the Corporation has been carried out/completed:-

(a) Ashoka Hotel, New Delhi. 
(b) Qutab Hotel, New Delhi. 
(c) Lodhi Hotel, New Delhi. 
(d) Ranjit Hotel, New Delhi. 
(e) Airport Hotel, Calcutta. 
(f) Kovalam Hotel, Kovalam. 
(g) Hotel Ashoka, Bangalore. 
(h) Lalitha Mahal Palace Hotel, Mysore. 
(i) Hassan Hotel, Hassan. 

The InspectIon Of tlie following remaining units has yet to"· b~ 
carried outjcompleted:-

(a) ITDC, Headquarler. 
(b) Hotel Division, 
(c) Hotel Janpath. 
(d) Akbar Hotel. 
(e) Regional Office (South). 
(f) Regional Office (Bombay). 

The Inspection of these remaining six units of the Corporationl 

will be carried out/completed by the end of December, 1977. 
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by all its subsidiary units~ The programme for completion of the 
inspection of communal rosters has been chalked out so that com-
plete cycle of inspection would be carried by the end of December, 
1976. a':i1 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1/76-
SCT, dated the 3rd November, 1976) 

Recommendation (S. No. 10, Para No. 2.22) 

The Committee regret to note that the India Tourism Develop-
ment Corporation has failed to follow a proper or uniform procedure 
for grouping of isolated or small cadre posts for the purposes of 
application of the reservation orders for Scheduled Castes and Sche-
duled Tribes. The Committee urge tha! the Government of India 
orders in this respect vide the Ministry of Home Affairs O. M. No. 
42121/49-NGS, dated the 28th January, 1952 and Department of Per-
sonnel and ~dministrative Reforms O. M. No. If4l70-Est. (SCT) , 
dated the 11th November, 1971, should be scrupulously followed. 

Reply of Government 

The recommendation of the Committee has been noted for com-
pliance. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1/76-
SCT, dated the 3rd November, 1976) 

"Comments of the Committee 

The Committee would like to know since when this is being 
done and the posts which have been so grouped together". 

Recommendation (S. No. 11. Para No. 2.32) 

,The Committee are unhappy to note that a large number of 
vacancies reserved for Scheduled Castes/Tribes in Class III have 
been carried forward by the India Tourism Development Corpora-
tion during the years 1973 and 1974. In the opinion of the Com-
mittee, a vacancy reserved for Scheduled Castes/Tribes, as soon as 
it is carried forward to the subsequent recruitment year, is as good 
as a vacancy dereserved. The Committee, therefore recommend that 
bef~re a vacancy reserved for a Scheduled Caste/Tribe candidate is 
carried forward to the subsequent reC!'uitment years, the following 
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essential steps as contained in the Presidential Directive to the India 
Tourism Development Corporation should be meticulously followed: 

(i) The vacancies in posts and services recruitment to which 
is made on all India basis should be advertised in news-
papers. 

(ii) Vacancies in Class III Or Class IV recruitment to which 
normally attracts candidates from a locality or a region 
should be advertised in such newspapers as the appoint-
ing authority may consider suitable for the purpose if 
candidates are not likely to be available tnrough the em-
ployment exchanges. 

(iii) All vacancies should be simultaneously notified to the 
local or the regional employment exchange in the form 
prescribed for the purpose. 

(iv) Copies of the advertisement at should also be endorsed to 
the regional or local employment exchange. 

(v) When a local employment exchange is unable to nominate 
any suitable candidate, it will refer the vacancy or vacan-
cies to the Director General of Employment Exchanges 
who maintain All India list of Scheduled Castes and Sche-
duled Tribes registered with Employment Exchanges. 

(vi) Where direct recruitment (otherwise than through exa-
mination) is to be made to a vacancy or vacancies reserv-
ed for Scheduled Castes or Scheduled Tribes only, (and 
not to any unreserved vacancy/vacancies as well), ad-
vertisement will be issued inviting app1i~ations only :from 
the candidates belonging to the Scheduled Castes, andl 
or the Scheduled Tribes, as the case may be, and not from 
general candidates. 

Reply of Government 

Accepted. 
[Ministry of Tourism and Civil Aviation "c.M. No. A.14014/1n6-

SCT, dated the 3rd November, 1976] 

Recommendation (S. No. 12, Para No. 2.33) 

The Committe~ also desire that the Board of Directors and the 
Chairman, India Tourism Development Corporation who are the 
competent authorities for India Tourism Development Corporation 
to approve de-reservation of reserved vacancies, should be more 
strict in agreeing to de-reservation proposals where the above-men-
tioned instructions have not been followed properly. 
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Reply of Government 

Accepted. 
[Ministry of Tourism and Civil Aviation O.M. No. Al40!4/1/'76-

SCT, dated the1rd November, 1976] 

Recommendation (SL No. 13, Para 3.21) 

The Committee regret to note the meagre representation of Sche-
duled Castes and almost nil representation of Scheduled Tribes in 
the services of the India Tourism Development Corporation. From 
the Statement showing the number of vacancies that occurred in 
the India Tourism Development Corporation from the 1-1-1972, after 
the issue of the Presidential Directive for reservations for Scheduled 
Castes and Scheduled Tribes, the Committee are distressed to find 
that against 32 vacancies in Class I and 81 vacancies in Class II, not 
a single Scheduled Caste and only one Scheduled Tribe in Class II 
has been recruited by the India Tourism Development CQrporation. 
In Class III, 172 Scheduled Castes and nine Scheduled Tribes have 
been recruited against 1225 vacancies, which is much below the 
quota reserved for them. The Committee regret that the Presiden-
tial Directive regarding reservations for Scheduled Castes and Sche-
duled Tribes in the services of the India Tourism Development <:or-
poration, has not been given the serious attention it deserved and 
that there has been laxity on the part of the India Tourism Develop-
-nent Corporation in the Compliance of the Directive. 

Reply of Government 

Continued efforts are being made to improve the position in this 
regar~ l 

[Ministry of Tourism and Civil Aviation O.M. No. AI4014/1/'76-
SCT, dated the 3rd November, 1976] 

Recommendation (SI. No. 15, Para 3.31) 

The Committee note that India Tourism Development Corpora-
tion is imparting in-service on-the job training to all its employees 
tnespective of the fact whether they come from Scheduled Castes/ 
Tribes or other Communities. The Committee, are however, sur· 
prised to find that the number of Scheduled Ca&tefl'ribe employees 
undergoing training in the India Tourism Development Corporation 
at present is negligible as compared to other employees. It is 
hardly 9 per cent as against 23 per cent (16-2/3 per cent for Sche-
duled Castes and 71 per cent for Scheduled Tribes) the quota 
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l'eserved for them: The Committee feel that unless a special drive 
is made -by the India Tourism Development Corporation to recruit 
more and more Scheduled Caste and Seheduled Tribe candidates at 
the base with relaxed standards and- to give them in-service on-the-
job training to make them proficient in their WO'l'k to take up higher 
jobs, it may be difficult for the India Tourism Development Corpora-
tion to meet its obligation to fill the quota reserved for Scheduled 
Castes and Scheduled Tribes. The Committee would like to see a 
better performance in future. 

Reply of Government 

Action is in hand to induct more reserved candidates at the 
source le~el through the training schemes like Apprenticeship Sche-
me, Junior Executive Training, Hotel Operation Training. Already 
relaxation in the standards of recruitment has been adopted by the 
India Tourism Development Corporation. 

[Ministry -of Tourism and Civil Aviation -a.M. No. A.I4014/1/'76-
S~, dated the 3rd November, 1976] 

Comments of the Committee 

The Committee would like the ITDC to have a time bound pro-
gramme to recruit SC & ST candidates at the base, give them in-
service training and wipe out the shortfalls. 

Recommendation (S1. No. 16, Para 3.45) 

The Committee suggest that the India Tourism Development Cor-
poration should maintain a close liaison with the Institutes of Hotel 
Management, Catering Technology and Applied Nutrition and Food 
Craft Institutes and inform them well in advance the types - of 
special knowledge or skills required for the various skilled and semi-
skilled jobs in: the India Tourism Development Corporation so that 
the Institutes may be in a position to train and sponsor sufficient 
number of Scheduled Caste and Scheduled Tribe candidates to fill 
the reserved vacancies in the India Tourism Development Corpora-
tion and, if necessary they may reorientate their courses to suit the 
requirements of the Hotel Industry. 

Reply of GoVenu:DA9lt 

Close liaison will continue to be maintained with Hotel Manage-
ment & Catering Institutions for our requirement of skilled staff from 
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1f;ime to time. Action has also been taken to intimate the require-
.lDents of India Tourism Development Corporation on a very rough 
:basis indicating the requirements in the coming few years. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1/'76-
SCT, dated the 3rd November, 1976] 

•. Recommendation (Sl No. 20, Para 4.13) 

The Committee recommend that the India Toudsm Development 
·Corporation should invariably mention the specific number of vacan-
.cies reserved for Scheduled Castes and Scheduled Tribes respectively 
while notifying the same to the Employment Exchanges or while 
.advertising them iIi the newspapers. 

Reply of Government 

India Tourism Development Corporation have accepted the re-
. commendation for compliance in future. 

[Miriistry of Tourism and Civil Aviation O.M. No. A.ltof4/1/'76-
SCT, dated the 3rd November, 1976] 

Recommendation (Sl. No. 23, Para 4.20) 

The Committee recommend that all the concessions/relaxations 
-for Scheduled Castes and Scheduled Tribes should be mentioned in 
all the notifications sent to the Employment Exchanges and in the 

:recruitment advertisements published in newspapers so that the 
Scheduled Caste and Scheduled Tribe candidates, who become eligf-
-ble because of these concessions, could also apply. 

Reply of Government 

India Tourism Development Corporation have accepted to comply 
with the Directives and 9ther instructions issued in tlils regard from 
-time to time. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1/'76-
SCT, dated the 3rd November, 1976] 

\ Recommendation (Sl. No. 24, Para 4.23) 

The Committee note that the India Tourism Development Cor-
poration has, on five occasions in the past, associated Scheduled 

-Caste/Tribe members with the Selection Committees fonned f(lr the 
;~ection and appointment of candidates for clerical, accountants' and 
Officers' posts. The Committee are, howe",-er, not convinced with 
the 8I'suments advanced by the Ministry of Tourism and Civil Avi-
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ation that there is a. practical difficulty for the India Tourism Deve--:-
lopmerit Corporation in associating representatives of Scheduledt 
Caste/Tribe communities for highly specialised hoteliering and otner 
professional and technical services. There is no dearth of technical--
iy qualified Scheduled Castes and Scheduled Tribes these days. The 
Committee, therefore, urge the India Tourism Development COl'-
poration to take positive steps to include a Scheduled Caste or Sche-
duled Tribe member in every Selection Committee farmed by it for 
selection and appointment of candidates to ensure that the Scheduled: 
Caste and Scheduled Tribe candidates to get a fair deal in the em-
ployment opportunities in the India Tourism Development Cor-
poration. 

Reply of Government 

Provisions contained in Government of India Directives in this -
regard are being and will be followed. 

[Ministry of Tourism and Civil AviatiOn O.M. No. A. 14014/1/76 
SCT, dated the 3rd November, 1976] 

Recommendation (S1. No. 25, Para 5.6) 

The Committee feel that rosters are not being maintained pro-
perly by the concerned appointing authorities in the India Tourism 
Development Corporation. The Committee would like the India 
Tourism Development Corporation to ensure that the instructions 
rega'l'ding the maintenance of rosters are meticulously followed by 
all the appointin:g authorities in the India Tourism Development 
Corporation. There should also be more frequent inspections of the 
roster. 

Reply of Government 

India Tourlsm Development Corporation have alreadN chalked 
out a programme for regular inspections. They will also report the 
completion of these programmes to the Ministry of Tourism and 
Civil Aviation. 

[Ministry of Tourism and Civil Aviation O.M. No. A. 14014/1/76 
SCT, dated the 3rd November, 1976] 

BeeommendBtion (Sl. No. 26, Para 5.10) 

The Committee recommend that a copy each of the annual state-
ments regarding the representation of Scheduled Castes and Sche-
duled Tribes in the services of the India Toll'l"ism Development Cor-
pOration sliould be sent to the Commissioner for Scheduled Castes 
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and Scheduled Tribes simultaneoUSly when the India 'i'onlism De--
VeIopment Corporation sends the same to the Bureau of Public: 
Enterprises etc. 

Reply of Government 

India Tourism Development Corporation have accepted to im-
plement this recommendation. The Annual Report for the year 197$ 
and onwards will be forwarded to the Commissioner for Scheduled 
Caste/Scheduled Tribe. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014rrn6. 
SCT, dated the '3rd November, 1976] 

Recommendation (Sl. No. 27, Para 5.11) 

The Committee also desire that the Liaison Officers in the India 
Tourism Development Corporation and in the Ministry of Tourism 
and Civil Aviation should make an analytical study of the annual 
statements furnished by the India Tourism Development Corpora-
tion regarding the representation of Scheduled Castes and Schedul-
ed Tribes in its services and take effective steps to ensure that the· 
shortfalls noticed therein are made good without any delay. 

Reply of Government 

The Annual Statements are already being studied and will con~ 
tinue to be studied. For any lapse coming to notice, appropriate ore-
medial measures will be taken. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1/76-
SCT, dated the 3rd November, 1976J 

Comments of the Committee 

The Committee desire that a brief account of the studies under-
~en, lapses noted and action taken to remedy them may also be 
Dublished in: ~ Annual Reports of the Ministry alongwith the 
activities of the Cell 

Reeommendation (S1. No. 28, Para 5.12) 

The Committee would also like the India Tourism Development 
Corporation to publish the statistics regarding the representation of 
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. ~heduleQ.: Dastes and Scheduled Tribes in the services of the India 
·:'l'ourism Development Corporation and the measures taken to in-
.crease their representation in the services o~ the Corporation in its 
. annual reports . .. 

Reply of Government 

India TouriSJIl ··Development Corporation have accepted the re-
• commendation. 

[Ministry .of _To.urism and Civil Aviation O.M. No. A.1401~/l/76-
. SCl', dated the 3rd November, 1976] 
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"llECOMMENDATION/OBSERVATION WHICH THE COMMITTEE 
:00 NOT DESIRE TO PURSUE IN VIEW OF THE GOVT.'S REPLY 

~ommendatioD (SL No.8, Para 2.13) 

The Committee have been informed that the India Tourism. De-
)C,elopment Corporation has yet to formulate the revised promotion 
rules in consultation with the Employees' Unions. The Committee 
would like to make it abundantly clear that the representation of 
Scheduled Castes and Scheduled Tribes in the Services is not a 
matter negotiable with the Employees' Unions. The Committee 
desire that the India Tourism Development Corporation should 
,finalise the promotion rules expeditiously keeping in view the Gov-
.oernment of India orders regarding reservations for Scheduled Castes 
. and Scheduled Tribes employees in promotion. 

Beply of Government 

The promotion rules are expected to be finalised shortly. In the 
meantime, reservation orders as per Directives are given effect to in 

:the matter of promotion. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1/'16-
SCT, dated the 3rd November, 1976] 

Comments of the Committee 

The Committee are concerp.ed about the delay in finalising the 
<promotion' rules. They would like the ITDC to finalise the same 
without further loss of time. A copy of the promotion rules, when 
~finalised should be forwarded to the Committee for their information. 

\ 
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CHAPTEB IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF" 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 
COMMITl'EE AND WHICH REQUIRE REITERATION. 

Recommendation (81. No.1, Para No. 1.8) 

The Committee have noted that a separate Cell has been consti-
tuted in the Ministry of Tourism and Civil Aviation in 1970. The 
Committee are, however, unhappy that the Cell has not been ade-
Quately manned in as much as there is just one Assistant who looks 
after its work. 

One of the functions of the Cell in the Ministry is to ensure due 
compliance of the orders of reservation issued from time to time in 
favour of Scheduled Castes and Scheduled Tribes, ensuring prompt 
disposal of the grievances of the employees of these classes and to 
~crutinise and consolidate the statistical data in respect of aU 
Departments under their control in the prescribed forms circulat-
ed by the Ministry in this regard. 

In view of the important role the Cell has to perform, the Com-
mittee desire that the strength of the Cell should be suitably aug-
mented and the Liaison Officer should be made fully responsible 
for its proper functioning. 

Reply of Government 

The question of augmenting the strength of the Cell, which is 
at present manned by one Assistant, is being reviewed with a view 
to providing additional help if justified. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14UI4/1/'76-
SCT, dated the 3rd November, 1976] 

Comments of the Committee 

Please see Chapter I, para 1.2. 

Recommendation (81. No. 14, Para 3.22) 

The Committee, however, have noted the special steps which 
the India Tourism Development Corporation now propose to take 

-_ .. 20 ....... aiii. 
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10 augment/fill the reserved posts. The Committee hope that the 
·lndia Tourism Development Corporation will make all out and 
:$cere efforts to recruit Scheduled Caste and Scheduled Tribe candi-
;dates so as to wipe out the backlog within a period of three years. 
As far as possible, all future vacancies arising in the India Tourism 
Development Corporation should be filled by the Scheduled Caste 

:and Scheduled Tribe candidates only till their quota in the services 
~s completed. \ 

Reply of Government 

In the Tourism Industry it will not be possible to keep certain 
posts vacant for any length of time as that would be self-defeating 
with reference to the industry and tourism promotion ar.d conse 
quent earnings in foreign exchange. In the larger interest, there~ 
fore, it will be difficult for the Corporation to freeze all future 
recruitment till the full representation quota prescribed for 
Scheduled Castes/Scheduled Tribes is filled up. However, all out 
sincere effol'ts will be made to increase the intake of Scheduled 
Castes/Scheduled Tribes candidates upto the required limit. 

{Ministry of Tourism and Civil Aviation O.M.· No. "2t.14014/1/'76-
SCT, dated the 3rd November, 1976] 

Comments of the Committee 

:Please see chapter I, para 1.5. 

Recommendation (SI. No. 17, Para 3.46) 

The Committee are also distressed to note that the number 01 
Scheduled Caste and Scheduled Tribe candidates selected under 
·the various Apprenticeship Schemes by the India Tourism Develop-
-ment Corporation is admittedly very low. It was zero per cent in 
-the year 1972, 2.38 per cent in the year 19""73 and 1.90 per cent in 
1974. On top of it, some seats have been allowed, during these 
-~ears, to go vacant. The Committee note that in 1972, 1973 and 
1974, against 60,84 and 105 training places available in the India 
'Tourism Development Corporation, only 40,48 and 55, respectively. 
could be filled up. The Committee consider this to be a case of 
. national wastage. When there is a crying need for trained per-
sonnel, seats should not have been allowed to lapse. The Com~ 
-mittee hope that in future all the seats would be filled up and the 
representation of Scheduled Castes and Scheduled Tribes be 

:strictly according to the quotas reserved for them. 
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Reply of Government 

In the year 1975-76 against 261 vacancies 248 have been actually' 
filled up as on 1st May, 1976. Out of these 53 belong to reserved· 
communities. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1n6-
SCT, dated the 3rd November, 1976] 

Comments of the Committee 

Please see Chapter I, para 1.8. 

Recommendation (SI. No. 18, Para 3.47) 

The Committee also note that the advertisement which has 
been issued by the rndia Tourism 'bevelopment Corporation in the-
Hindu dated the 1st July, 1975, inviting applications from candi-
dates for training under the Apprenticeship Training Scheme in the-
Hotel Ashoka, Bangalore, is wanting in many respects: i.e. 

(1) it does not indicate the total number of training places, 
available and the number of training places reserved for 
Scheduled Caste and Scheduled Tribe candidates; 

(ii) the time of 1JO days given for submitting applications i&' 
too short; 

(iii) the stipend ranging from Rs. 90/- to Rs. 144/- per month 
during the period of training is on the low side; 

(iv) it does not indicate the' concessions/relaxations avail-
able in favour of Scheduled Caste and Scheduled Tribe-
candidates at the time of admission and during the 
course of training etc.; and 

(v) it does not speak about the boarding and lodging arrange-
ments of the apprentices during the course of training 
etc. 

The Committee would like the India Tourism Development 
Corporation to keep the above points in view while issuing adver-
tisements in future. 

Reply of Government 

After 1st July. 1975 the induction into this Scheme has not been 
through open advertisement. Induction has been carried out 
through Employment Exchange and Directorate General of Em-
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ployment and Training courses. In all such ClIs'es tlie- total" number-' 
of places available and the quota for reserved vacancies have been' 
intimated. The rate of stipend is regulated by orders issued by' 
Apprenticeship Authority who are already seized with the matter. 
In the hotels there is paucity of accommodation even for its own 
operational staff. Therefore, provision of lodging facilities in the' 
hotels is not possible. Subsidised meal facilities are open to them 
as in the case of other employees. 

[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1f76-
SCT, dated the 3rd November, 1976] 

Comments of the Committee 

Please see Chapter I para 1.11. " 
Recommendation (SI. No. 19, Para 4.4) 

The Committee feel that one of the reasons for shortfalls in the· 
intake of Scheduled Castes and Scheduled Tribes in the services of 
the India Tourism Development Corporation is that the ITDC has 
not so far codified its recruitment rules, with the result that the 
various Recruitment Authorities in the India Tourism Development 
Corporation have recruited persons without strictly applying the' 
reservation orders in favour of Schedulea Cas~ and Scheduled' 
Tribes. 

The Committee would 1ike the India Tourism Development Cor--
poration to codify Its recruitment rules immediately. 

Reply of Government 

The Committee have already been infomJed of the actual reasons-
for shortfall in the intake of Scheduled Castes and Scheduled-
Tribes candidates in certain classes of services in India Tourism-
Development Corporation, i.e., non-availabillty of technically quali-
fi~d personnel as to the requirement of growing industry like Tourism-
with which India Tourism Development Corporation is concerned. 
It may not, therefore, be correct to hold that abdence of codified-
recruitment rules in India Tourism Development Corporation is the-
reaSOn for such shortfalls. rt may, however, be' stated that action-
is in hand to notify the India Tourism l}evIelopment Corporation 
recruitment rules. A codified procedure to this effect for implemen-
tation by all Public Enterprises has since been issued by Bureau of 
Public Enterprises in the form o~ a Brochure and the same has been. 
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:supplied to all appointing authorities I recruitment centres of India 
"Tourism Developinent Corporation for strict compliance. 

[Ministry of Tourism and Civil Aviation O.M. No. A. 14014 /1176-
SCT, dated the 3rd November, 1976] 

Comments of the Committee 

Please see Chapter I para 1.14. 

Recommendation (SI. No. 21, para 2.4) 

The Committee also suggest that the Liaison Officer in the India 
"Tourism Development COrp<li1"ation should always be associated in 
'screening of applications from Scheduled Caste and Scheduled 

-' Tribe candidat.es and he should be made personally responsible to 
,ensure that sufficient number of applications have been received 
from Scheduled Caste and Scheduled Tribe candidates and that the 
prescribed relaxation aild concessions are actually applied in the 

. case o.f each such applicant. Where sufficient number of applica-
'tions are not received from Scheduled Caste and Scheduled Tribe 
'candidates, the action to advertise and re-advertise the reserved 
vacancies as laid down in the Ministry of Home Affairs n.M. No. 1111 
',70-Est (ST) , dated the 31st July, 1970 shou1a invariably be taken. 

Reply of Government 
It may not always be possible for the Liaison Officer of the India 

"Tourism Develo,pment Corporation with headquarters in New Delhi 
to associate himself with the local recruitment which may be made 
for time to time, at different units of the Corporation spread all over 
the country. Therefore appointing authorities\recruitment centres 
are being advi~ by India Tourism Develo,pment Corporation to 
carefully screen the applications from Scheduled Caste/Scheduled 

'Tribe candidates to ensur£> that sufficient number of applications 
have belen received. from Scheduled Caste!Scheduled Tribe candi-
dates and that the prescribed relaxations and concessions are ac-
tually applied in the case of each such ap~licant and where sufficient 
number of applications are not received from Scheduled Caste! 
Scheduled Tribe candidates, action to. advertise or re-advertise the 

"-:eserved vacancies as per directive be taken. However, their ac-
tivities will be closely watched by the Liaison Officer through a 

:system of reports, returns and inspections. 
[Ministry of Tourism and Civil Aviation O.M. No. A.14014/1/'76-

SCT, dated the 3rd November, 1976] 
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CODlDIents of the Committee 

Please see Chapter I para 1.17. 

Recommendation (81. No. 22, Para 4.15) 

The Committee note that the India Tourism Development Cor-
poration, on receipt of the Supplementary Presidential Directive on 
the 3rd June, 1974, has advised all its units to intimate to Employ-
ment Exchanges the re::sons for rejection of Scheduled Caste and 
Scheduled Tribe candidates sponsored by them and also to maintain 
complete statisti::s about the progress of recruitment of Scheduled 
Castes and Scheduled Tl'ibes. The Committee trust that the Chief 
Personnel Officer of the India Tourism Development Corporation in 
his capacity as the "Liaison Officer will collect and collate these 
statistics, examine them criti~,ally and pass on the same to the res-
pective Employment Exchanges and also to the Director General, 
Employment and Training, Government of India, New Delhi, so that 
schemes for overcoming the deficiencies noticed m~y be devised. 

Reply of Government 

Reasons for rejection of Scheduled Castes/Scheduled Tribes as 
per the provisions of the Directives, are being intimated to the con-
cerned Employment Exchanges by the Indh Tourism Development 
Corporation. In view of the fact that the recruitment procedures 
are already time consuming, additional central control of the nature 
suggested by the Committee would mJke it more time consuming. 
The Directives and the Recommendations of the Committee will be 
binding on all the AppOinting Authorities of the Corporation. Suit-
able instructions are issued by the Corporation in this regard. Liai-
son Officer India Tourism De'velopment COrp'Oration, will also during 
inspections satisfy himself about the compliance of the directives 
and take remediel measures where necessary. 

(Ministry of Tourism "& Civil Aviation O.M. No. A. 14014/1/76 
dated 3-11-76) 

Comments of the Committee 

\ Please see Chapter I para ] .20. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
FINAL REPLIES OF GOVERNMENT--HAVE NOT BEEN 

RECEIVED 

Recommendation (Sl. No.8, Para 2.4) 

The Committee note that prior to November, 1971, where the 
Directive was issued by the Government to the India Tourism Deve-
lopment Corporation the rules relating to the representation of 
S~heduled Castes and Scheduled Trtbes were being observed in the 
Corporatiof' as j'ar as possible consistent with 'Maintenan::-e of the 
Standard of Efficiency' in accordance with the Ministry of Home 
Affairs' instruction of March, 1964. The Committee are of the view 
that the plea of 'Maintenance of the St:ndard of Efficiency' has de-
barred a number of Scheduled Castes and SchedUled Tribes from 
entering into the services of the Corporation. Now that the Gov-
ernment have already issued a Directive to the Corporation for 
adopting the Reservation Orders, the Ministry of Tourism and Civil 
Aviation should ensure that the number of vacancies for Scheduled 
Castes and Scheduled Tribes arising in the Cor)1Oration are com-
out.::(i from 1964 and efforts are made to give due representation 
to Scheduled Castes and Scheduled Tribes p.ccording to their quota. 

Reply of Government 

The recl)mmendation is under conSideration in consultation with 
the Bureau of Public Enterprises and a reply in this regard will 
follow. 
(Ministry of Tourism & Civil Aviation O.M. No. A. 14014/1/76-SCT, 

dated the 3rd November, 1976). 

Recommendation (81. No.9, Para 2.17) 

The Committee suggest that the India Tourism Development 
Corporation while approaching other Departments/Organisations for 
loan of officers on deputation in the India Tourism Development 
Corporation, should specifically ask for Scheduled caste/Scheduled 
Tribe officers, keeping in view the reservations f-or Scheduled Castes 
and Scheduled Tribes and the short-falls of such officers in the India 
Tourism Development Corporation. 
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Reply of Government 

The recommendation is under consideration in consultation with 
Bureau of Public Enterprises and· reply in this regard will follow. 
(Ministry of Tourism & Civil Aviation O.M. No. A. 14014/1/76-SCT, 

dated the 3rd November, 1976). 

Recommendation (S1. No.2, Para 5.15) 

The Committee recommend that out of the housing accom-
modation available with the India Tourism Development Corporation 
for allo~ent to its· staff~ 10 .per cent of the accommodation should 
be reserved for allotment to the Corporation's Scheduled Caste and 
Scheduled Tribe employees as has been done by the Ministry of 
Works & Housing (Directorate of Estates). for the Government of 
India employees. 

Reply of Government 
The recommendati.on is under consideration in consultation with 

the Bureau of Public Enterprises and a reply in this regard will 
follow. 
(Ministry of Tourism & Civil Aviation O.M. No. A. 14014/1/76-SCT, 

. .. . dated the 3rd November, 1976). 

NEW DELHI; 
November 4, 19T7 
Kartika 12, 1899 (S) . 

SURAJ BHAN 
Chairman. 

Committee on the Welfare of 
Scheduled Castes and 

Scheduled Tribes. 



I. Total number of recommendations 

Ii. R~:~!II n:n:latiOb. which have been accepted by Government (Vide 
recommendationSI. Nos. II, 3,4, 5,7.10, II, III, 13, 15.16,110,113.114. 
115. 116, 117 and 118) 

Number 

Percentage to total 

III. Recommendation which the Committee do not desire to pursue in 
view of the Government'. reply (Vide recommmdation 81. No. 
8) 

Number 

Percentage to total 
"-

I V. Recommendatiolll in respect of which rep1iel of Government have not 
bfoen accepted aDd which requires reiteration (Vide recommendation 
SI. NOI. I, 14, 17,18, 19, III; and 1111) 

Number 

Ptreentage to total . 

V. Recommendatiolll in respect of which final replies have not been recei-
ved from Government (Vide recommendation SI. Nos. 6, 9, and 119) 

Number 

Percentage to total. 
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